RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.06.2026

Nst;. Jﬂzg:s?\fip J] Z?i';(:t)i:rt No':;e(:]f dﬁzes Stage of proceeding of pending cases
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - - -
2019 1 Argument on Application (1)
2021 1 Reply of Applications (1)
Prosecution Evidence (1)
2022 3 Orders (1)
4 | Banswara Argument on Application (1)
2024 1 Awaiting Orders (1)
2025 1 Stay by Higher Court (1)
2026 1 Cognizance (1)
5 Baran - - -
6 Barmer - - -
7 Beawar - - -
8 | Bharatpur - - -
9 | Bhilwara - - -
10 |Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu - - -
2022 1 Sae e = /R (1)
14 | Dausa
2024 1 e T (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur - - -
18 | Dungarpur 2022 1 Prosecution Evidence (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 1 Prosecution Evidence (1)
19 | Sri Ganganagar
2022 1 Prosecution Evidence (1)
2025 1 Service of Bailable Warrant (1)
20 |Hanumangarh - - -
2012 1 e TS (1)
21 | Jaipur District 2016 1 Final Argument (1)
2025 1 el geifom (1)
2006 1 Argument on Application (1)
22 | Jaipur Metro-I 2018 1 Examination of accused (1)
2025 1 Awaiting Order (1)
2013 1 & WA U (AR A @ W W dfed ®) (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-lI 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
2022 1 Arguments on Application (1)
24 | Jaisalmer 2019 1 Prosecution Evidence (1)
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NS(;. Jrl\.llzr;:s?\];p IT] Z?il;(:t)igrt Nor;ec::‘ dﬁ;es Stage of proceeding of pending cases
25 |Jalore - - -
26 | Jhalawar - - -
27 | Jhunjhunu - - -
28 | Jodhpur District - - -
2011 1 Final Arguments (1)
29 | Jodhpur Metro 2023 1 Argument (1)
2024 2| tendance Accused (1)
30 |Karauli 2025 1 Appearance of Accused (1)
31 |Khairthal-Tijara - - -
2021 1 Final Argument (1)
2 Ko 2 | loseouton Evidence
2023 1 Argument on Charge (1)
33 | Kotputli-Behrore 2021 1 Appearance of Accused (1)
34 | Merta 2020 1 Stay by High Court (1)
35 |Pali - - -
36 | Phalodi - - -
37 | Pratapgarh - - -
38 | Rajsamand - - -
39 | Salumber 2020 1 Final Argument & Reply of Application U/s 311 CrPC (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 1 Stay by High Court dated 28.08.2025 (1)
42 | Sirohi - - -
43 | Tonk 2023 1 Statement of accused (1)
44 | Udaipur 2023 1 Argument heard(1)
Total 41
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Cases of MPs'/MLASs' (Circular No.15/P.1./2023 dt. 06.12.2023) Second Quarter-2026 (01.04.26 to 30.06.26)

No. of
S.N Date of adjournment if
: Name of Court e Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
Institution i
: quarter with
reasons
1. AJDMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL NIL NIL | NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
aREg el feAid  10.04.2026 BT TARIE W= &1
AIBYET GGUATT U B R SHd dRIdIe $19 &I T8 Td 6
1.Kirodi Lal Meena TATeM dRe ¥ dord fhar | e ueht {3 24.04.2026 HY
ACIM State éS::flng gl'P)h No. of A8 JGURT RE TAT TP A8 YARM Bl dRIPYEl TG
, ate Vs . . Hem Sing .
, o Prosecution ' Adjournment-4 |[JHTOT O3 U §AT | ST UL 06.05.2026 R BIg T8 SURT
1 ;I'Af?ha,\vr;ar?am 20.10.2022 23/709/23 K'rz?é Lal Evidence 5?1‘2%22,[5’( e & SuRerd 7|91 gam | faid 30.05.2026 B TaATE WIS, 26 &AM @dg (Y

3.Kanti Lal Meena
(Sitting MLA)

A B PR |

UG Y TR Bl dAd {HAT TAT| YHOT H JATTHT ARG UL 10.
07.2026 AR e SIS T 21 YR § §{ 36 TARH ©
R H | 5 TaRE B 9y AN 7, Naal a8 odhdg

BRTS SITAR YhRUT BT AR B AT ST |




No. of
adjournment if

SN Name of Court Inlzgi:ﬁtci,cfm Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
1. By Hon’ble Case is listed on the regular basis for hearing
RHC Case No. |(fle— IS @ yawer | SB Cr. Misc. (Petition) No. 6233/2022 # fa3 g
Final Report | State Vs. Bhawani Joshi SB Cr Misc ooty feqie 18.06.2026 SRT THIGIUA <TATed, SiAdTST ¥ oicl X8 YRl XR&T 574 /
1 |ACJM Banswara| 04.06.2026 111/2026 Bhawani | Cognizance = MLA Petition) No. | 2°2° (T @t <@ FR 111/2026) # 371@ 14002020 1 Oy sfrawn ot
(574/2020) | Joshi (Former MLA) | _ (Petition) NO. e o srarer (Quash & Set aside) et &9 afer g1 wege it s #
6233/2022 Order g st @1 fFrwer vd TS e R S ufieeT B WeR/ SRdIER
date 18.05.2026 [#v & weer # Sfrq wrogad smeer aikd f6d o & frder vem o )
other cases
State Vs 2 as advocate of
145/2022 ; Prosecution Bhawani Joshi plaintiff sought . .
1 |ACJM Banswara| 27.01.2022 (177/2022) B\r}i\gr?im Evidence (Former MLA) time to present Prosecution Evidence
evidence
1 Stayed by the
State Vs. : : . RHC Order no. SB
2 |ACJM Banswara| 14.05.2025 1016/2025 Bhawani Staycl;)y I-'I'tlgher Bananl ‘I\JAOLS:I Cr. Misc. Pet. No. Awaiting Orders
Joshi ou (Former MLA) 2669/2026 Dt.

15.04.2026




Date of

No. of
adjournment if

SN Name of Court Instituti Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
. nstitution .
quarter with
reasons
12/2022 State Vs. | Argument on Bhawani Joshi N
3 | JM Banswara 28.02.2022 (187/2022) |Premkantetc Application (Former MLA) - Argument on Application
14/2022 State Vs. Bhawani Joshi
4 | JM Banswara 25.02.2022 (161/2022) Premkant etc Orders (Former MLA) - Orders
State Vs. : .
202/2022 © | Argumenton Bhawani Joshi N
5| JM Banswara 01.10.2019 (628/2019) BG?);Vr?im Application (Former MLA) - Argument on Application
State Vs. . .
346/2022 ; Reply of Bhawani Joshi I
6 | JM Banswara | 06.01.2021 (281/2020) Bgz\;ﬁm Applications (Former MLA) - Reply of Applications
RHC Jodhpur
1457/2024 | Gopiram Vs. Bhawani Joshi S;ag c?rrdl\::s':o'
7 | JM Banswara 19.07.2024 Laxmi Orders e ’ Awaiting Orders
(107/2024) Narayan etc (Former MLA) (Petition) No.
' 2668/2026 Dt.
15.04.2026
5. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
\ NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more




No. of
S.N Date of adjournment if
’ Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | ONIL | NIL NIL NIL NIL
7. BEAWAR
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
other cases
State V/s . Smt. Shobha AR S2d AT §RT THSH MG Bl WIRST R YR
1 GramR“;¥§gf'aya’ 17.03.2020 | CRO-70/2020 Shaitanara| Dyohosed on Chouhan 3 (Quashed & Set aside) #x fam T 2|
m etc. T (Sitting MLA)
8. BHARATPUR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
9. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court Inlz:i:ﬁt?cfm Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
10. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

11. BUNDI

Cases punishable with life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

12. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

\ NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court Inlzgi:ﬁtci,cfm Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
13. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
1 ACJIM 22.11.2019 | 1473/2019 Sltj‘;fla\{s Disposed Harlal Saharan ] AAcquated 10.04.2026
Sardarshahar | (03.11.2023) (828/23) (10.04.2026) (Sitting M.L.A.)
Saharan
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
14. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
el 30.04.2026 HI Afdgaar gRaTd! g TR i AfASTG -
A SRARK 8 GHI AT 9 AN U 09.06.2026 FHra @t
ST@LF\/VS Y | fi® 00.06.2026 B FRRGT B FTAR AT qare
. Tl gIRT Special Leave to Appeal (Criminal) No.(S) 5822-
1 AD(JD';ﬁ‘;:)OT 03.06.2022 | 1772022 STIARKER m};?? Sh. fgﬁtﬁ‘ggraM(f_f;“"’a' . 5825/2025 11 02.05.2025 B RO S
BALYA FRITEd §RT ARG S f3Aid 20022025 & s &1 & foar
AND ORS. T 8 | A Hdied SRS §RT X 89 3 UdRoT # (TR

AT BRIaTe] 8l &I ST Fhdl & | ST UL 24.07.2026 =

DI AT
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Date of

No. of
adjournment if

SN Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
Other Cases
S 3 H fAA® 02.04.2026 BT UH TAT8 UG i 13.05.2026
ACJIM No.1 State Vs _ B A TAE B UM o@dg [bd TA| fITAD  09.06.2026 Bl
1 Lalsot 07.11.2024 | ©" 309 Z89 | jitendra | wme afiretrory | SN Jliendra Bothwal i SRAT SRBT &SP W e § A § o v 6,
(Dausa) Etc. (Sitting ) 07.2026 e @) T |
15. DEEDWANA-KUCHAMAN
Cases punishable with death or life impresionment
NIL NIL NIL NIL \ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL \ NIL NIL NIL NIL
other cases
NIL NIL NIL NIL \ NIL NIL NIL NIL
16. DEEG
Cases punishable with death or life impresionment
NIL NIL NIL NIL \ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL \ NIL NIL NIL NIL
other cases
NIL NIL NIL NIL \ NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court Inlz:i:ﬁt?cfm Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
17. DHOLPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL

18. DUNGARPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more

State V/s .
1| ADJ, Dungarpur | 12.10.2022 | o 112021 1 cpotania) | Prosecution Umesh Damor ; Evidence Recorded PW-5 to Pw-12
Session Case Evidence (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
19. SRI GANGANAGAR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL INIL




No. of
S.N Date of adjournment if
’ Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
State Vs " . .
1 Sri%%:] N:r'] a2 | 07.052013 | 1212013 | Jaideep ?ﬁi‘;‘r"dg Jféiﬁﬁp ,'\BA'E/E;;“ 1 Record awaited from High Court, Jodhpur
ganag Bihani etc. 9
other cases
State Vs . .
1. ACD 12.052015 = 14/2015 | Lalchand | ' rosecution | Ashok Chandna | 05, Prosecution Evidence of one witness was recorded.
Sri Ganganagar otc Evidence (Sitting MLA) Evidence
ACIM Witnesses were not present, No evidence was recorded
’ State Vs Prosecution Pawan Duggal 6, Prosecution | during the Quarter. Accused Narsiram surrendered before
2 SriGCg]:rzszrr]% ar 23.08.2022 | Cro 404/2022 Hetram etc Evidence (Former MLA) Evidence court on 23.04.2025 & charge framed. Bail application u/s 437
ganag Crpc decided & Accused released on Bail.
9, Bailable
. State Vs Service of . . warrant of
3 SSM-2SM 1 19.05.2025 | Cro 560012025 Jaideep | Bailable Jf‘s'iﬁﬁp EA'E/?\?' Accused Issued DO Letter & Bailable warrants of Accused's
ganag Bihani etc. Warrant 9 Received
unserved.
20. HANUMANGARH
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court Inzg:ﬁt?cfm Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
21. JAIPUR DIST.
Cases punishable with death of life imprisonment

1 |ADJ No.2 18.10.2023 |INCV No. ADR g4 qdl GeAford iRt Rig aferm faip 18.04.2026 W Ud UM W HSHM B IR H ORI 311
(Jaipur Dist.) 102/2025 e IB (aYd TATAR) RIRIRURT &1 uref=r ux Uer fosar ar o | fRAid 18.04.2026 &Y
TR . Sad WA UF @ TAh AW Al AfAASTS BT s TS | Fa
Case No. Tq 9HI e W UAEC Sfarg U 95 # f3q® 25.04.2026 B
82/25 R @1 g | faHie 25.04.2026 BT ANFERT TR P AR A &R
(59/23) 311 WRIRGRA &1 g1 o U9 fhd IM R Adhd R dld
IS T fAelTg T | STaTd UeT g | Sfard emfiel arael fahar
6. T Ud RN S¥BR) HFE § O @ HRY G d S
U fadid 05.05.2026 d @1 TS| fIA1d 05.05.2026 BT UTHAT
siftrge ?ﬁ S% iy (R qERT ¥ SRR AR TR YA farTiep 16.05.2026 B FRIC

g & srguRerd
B4 B BRI TG
311 HRMIRURT &7
gIei=T U5 U9 B

Iy )| R 16.05.2026 BT g ORI ARG B Srgbrar W

Rew ¥ UFEell Qe 08.06.2026 I YATJAR TRl g8 U1 U
B Fa &1 g

Qi 08.06.2026 I AMYHRT Yol IB URIRM g A [Hg T
ST AT B SFJuURed I8 W AW @ Fafd ge w
QU aTed STHMT Faole el WRGR U 7T Ud ffAgaTor
GRSl 9% UKIRM 9 A RiE & g o)1 446 RURA &
FIRIAE! JUdH W Wl AT AMIFTOT Bl IRI AREHIRT aRoe
derd fbd S @1 a7y fear SR uArael fadie 11.06.2026 &G
R @1 7S | 3P 11.06.2026 DT oo GRSl IB URIRME g
A RiE oguRed W g RGN aRve SR fdy oM @&
Y & AT YAl 1P 10.07.2026 B AT &I g | YHRT A
IR GROT S IR @ A [ srguRerd = 37 € | S9!

SuRf 2 TamEell # RGN aRve SR 7 |




No. of
adjournment if

SN Name of Court Inzg:ﬁt?cf)n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with

reasons

2| ADJNo.4 [17-10-2012| NCV No. |SR®R I9M| A& A3 1. ST STIfgaT 5, ATE Il 2026 H faTId 13.04.2026 ®I WSRIA MABR THIT TR

(Jaipur Dist.) 341/14 |°eA RiEa QH(qd TH.UAY) Re | faid 23.04.2026 ®I T8 U AR & U oT@dg B

I 2. Tt Srfar Rig(d | drorii ey [ |

Case No. TH.UEY) fa-Ti® 13.04.2026, AT Hs 2026 H feAd 06.05.2026 BT USRI SIfIHRI radhrer

40/2012 3. 31 o 06.05.2026, [0 B | [P 14.05.2026 P TAGYET TdT8 FeToild 8 BT R

(58/2014) NETCRRIE RN AYCAY 27052026, [O16 TTEI W & HRUT AT B AT RTAI H IURUT EIHR

4. 57 SrareR R 08.06.2026 B [dU <7 B U< PR “EAJ fbAT TAT| fA7H 27.05.2026 I

JEH(@THA TA.UA.Y) [JadHTeT R I JAT(UISTHIN SIfIdR! Jadhel iR 7 |

e AT S[A 2026 ¥ faid 01.06.2026 BT TATE ERUBI B HIa

14052026 BT [RUIE UT< g3 oIl TRIGYET el B A ALdL3ME dAb Afdreid

AT BT W@RY |[®I dlers TS, AT & U= u= f1fdhd 08.07.2025 &7 fA=aRoT

3 T2l B 9 [@R IS &I 19.06.2025 @1 UTeT 916 37M<e & M | faAi®

TATE BT UGS [08.06.2026 DI USRI SMfIHRY MBI TR IE qAT TAT8 SRUBT

a1 T, 39 [@1 TRIGYST G YA UF UK g7 | faid 16.06.2026 BT TaTE

HfARET 1= BIg [BRIBRT & TRAIGYST g YAT U BT Jdalldb HR T8

R Tal 3 [BRYSTT & dodl a5 @1 1 9 a8 9cded RKig @ 99 oadg

T | P T O Ylori| AR B A1 IoRAE S =rITed |

doxflo B9 & BRI SHR BT | feATH 20.06.2026 BN ITAE
T Rig & 99 oigdg fBd T S Sifadar s eiexare

ToR & OREe & <R, ofdgadr = e dewr gv1 S
At SIfgadl & e H U 9 Y8 @l AU B T 9

A AR |died R $ A1Rd g U™ B JEd
PAT TR D DR SBR[ | S 24.06.2026 BT TATE
Aed Rig & SHR 99 mufcd &1 FRARY o) TTag 9 RiRe
gl g% 9 UAEel fAid 04.07.2026 BT T &1 E |




No. of
adjournment if

witnesses and
the advocates of
the accused
seek an
opportunity

SN Name of Court Inzg:ﬁt?cf)n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
1 |ACJ & JM No.1, |10.06.2016 |NCV No. State vs [Final Argument | Ramniwas Gawaria 13, In this Quarter
Jaipur Dist. 2455/2018 Satveer (Sitting M.L.A) 1. Date 01.04.2026 — Took Prosecution Witness 06 & 07
Chaudhary In case of non- |2. Date 08.04.2026 — Presiding officer is on leave and witness

Case No. & ors. timely not present
89/2025 appearance of (3. Date 09.04.2026 — Took Prosecution Witness 08 and Defer
(573/2016) accused and the [due to accused advocate seek chance

4. Date 13.04.2026 — Witness not present
5. Date 15.04.2026 — Took Prosecution Witness 08 and
completed
6. Date 22.04.2026 — Took Prosecution Witness 09
7. Date 23.04.2026 — Prosecution Evidence Completed
8. Date 06.05.2026 — Took Examination of accused of 12
accused and accused sameer khan not present. next date

of hearing was given.
9. Date 12.05.2026 — Accused Sameer Khan not present. Bail
bonds forfeited, A/W issued
10. Date 21.05.2026 — The arrest warrant was returned
unexecuted, Reissued
11. Date 30.05.2026 — The arrest warrant was returned
unexecuted, Clarification issued
12. Date 06.06.2026 — Accused sameer khan absconded and
proceed for final arguments.
13. Date 11.06.2026 — Accused advocate seek chance for
arguments chance given next date of hearing 01-07-2026
was given




No. of
adjournment if
Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
quarter with

reasons

Date of

S.N
. Name of Court Institution

22. JAIPUR METRO -1

Cases punishable with death or life impresionment

| NIL | NIL | NIL | NIL | NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL | NIL | NIL | NIL
other cases
Mukesh 1. Mukesh Bhakar
ADJ- 9, Jaipur Cr. Appeal |Bhakar and| Disposed as (Present MLA) Disposed as on .
T IMetro-! 15.07.2025 28/25 orsVs | on09.04.2026 2. Manish Yadav | 09.04.2026 Disposed as on 09.04.2026
State (Present MLA)
9, TATEM & QuRerd
& B 9, faAre
ASCJ & ACIM- Stiteﬁit\/ ° Examination of | Lalit Kumar Yaday |_2>%0292° @ forg
2 (2, 12.12.2018 1308/16 AT FAT JATSTH ATl H HEd qul g% | 94 Jelford H ¥ |
. Kumar and accused (Present MLA) ¥
Jaipur Metro.-| <Gl g | S
ors. i @1
IufRerd &1 81 9 |
Ashok 4, UMHRE 7 ULIA
ACJ & JM- 11 320/06 Tanwar Vs| Argument on Gopal Sharma o 461 ¥l 1 S = G 461 WICAAL 51 e 4
3 ; ’ 29.05.2006 . gumen P IRAA. W TEA|3PR A 5 w® gRard! @1 IR ¥ Sa9 d§8 IR UAGel] 989 Wi o
Jaipur Metro-| (Cis 16877/14) | Ramesh Application (Present MLA) ¥q SRR AT B|vq Frd @ T
Chand Pl
2 adjournment
& Stay order
State Vs . . |from RHC
4 ACIEIM-12, 1 3070005 | 27647/25 | Ramniwas |Awaiting Order| R@Mniwas Gawadiya .. . 5y ‘s B. Stay in S.B. Cri. Misc. Petition No. 6202/2025
Jaipur Metro-| X (Present MLA) .
Gawadiya Cr. Misc.
Petition No.
6202/2025)
5 Gram Nyayalaya, 13.11.2013 752/13 Stztne_uVs Disposed on | Anju Khangwal (Ex | Disposed on Disposed on 06.06.2026
Jaipur Metro-| S (Cis 1329/19) Khan’g g | 06:06.2026 M.L.A) 06.06.2026 P oo
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23. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
Closure reports submitted by investigation officer qua. Mr.
Shanti Dhariwal, Shri N.L. Meena, Sh. V.M. Kapoor & Sh.
Lalit K. Panwar has been considered by this court & rejected.
S.P. ACB has been directed to further investigation on certain
points as mentioned and directed in order passed by this
Arguments on court on 18.04.2022 in compliance of this order, ACB
Charges and for submitted the result of further investigation. Application filed
consideration by complainant for subsitution of his counsel has been
' FIR No. 422/14 Sta_te Vs the result of _ . 3. Further disposed off. The _Order dated 26.1_1 .2021 of this coqrt
’ ACD-4, Jaipur 03.03.2016 Casé No - Shailendra further Mr. Shanti Dhariwal inve’stigation is quashed and set aside by Hon’ble Rajasthan High Court in
Metro-II e 01/2021' Garg and |investigation as (Sitting MLA) pending S.B. Cri. Revision No. 113/2022 vide order dated 17.01.2023
Ors. directed by this and amended order passed in S.b. Criminal Misc. Application
court through No. 35/2023 dated 06.02.2023. Hon’ble Rajasthan High Court
order dated in the order dated 17-01-2023 mentioned the fact that” A
18.04.2022 coordinate bench of this court has quashed the proceedings
arising out of the same FIR that the present accused in
person are booked in qua accused petitianer Shati Dhariwal.”
At present there are no criminal proceedings pending against
Shanti Dhariwal.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
ASCJ cum . CEGRIDEIRE] 1. Dr. Kirodi Lal QIEToT gRT WIS, R wadl fFida faafa
ACMM RPF Bandikui | State Vs | e o So1 | Meena (Sitting MLA) REIT—2776 /2024 TRGA AT TE ¥ | AR GRT BT A
157 : 02.01.2013 | 47A/2013 | Kirodi Lal (oiting LA, NIL
Railway,Jaipur (11745/2014) ofc e P X | 2. Shailendra Joshi BRIATE! AT QY Th WG B TS 8| AINOLS AL & W

Metro-I|

W dfed B 1)

(Former MLA)

TR oifdd 2 | 3T U3 03.08.2026
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3, UaRUT H AR
STIFRTTOT &
ASCJ cum '83/2018 State Vs B T _
5 ACMM Com. 17.07.2022 | (1043/2007) |Kalicharan| Argumenton | Kalicharan Saraf R A # gt FrfaEl 2 N fRY 97 @ 71 S R
Riots, Jaipur e CIS No.- Sarafand | Application (Sitting MLA) * et 23.07.2026 T B |
Metro-Il 1069/16 Ors. ST ERT e
EvECERNEIS
T R
24. JAISALMER
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | ONIL | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
Other Cases
Process is being
State Vs . ' ' iss'ued. Total
1| ACIMPokaran | 13 44 5019 | 942/2019 | Shaitan | ' rosecution Shaitan Singh adjournment Process issued for witness
(Jaisalmer) S Evidence (Former MLA) number during
ingh etc ; :
this quarter is
04.
25. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
29.09.2023 180/2023 ARG N (e H
. e SGEECCININCREIR!
1] grCoUt | (UM Bhinmal | (JM Bhinmal der darel 15 04 20 RAL A ] BII— 15.04.2026
20.08.25) 1403/25) T 5.04.2026 MRIELS )
other cases
| NIL | NIL NIL NIL | NIL | NIL NIL | NIL
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26. JHALAWAR

Cases punishable with death or life impresionment

| NIL CONL | NL | NL NL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | ONL | NIL | ONIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL

27. JHUNJHUNU

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL

28. JODHPUR DIST.

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
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29. JODHPUR METRO.
Cases punishable with death or life imprisonment
Spl. Judge, uol 04, Srferaad _
1 |SCIST (POA) Actl 4 15 5011 97/2011 through | . Arqument|  Malkhan Singh AMYFT gRT W2 A8 & 9UF 99 G § oRkdgdg fBd M| 99 Al
Cases, Jodhpur e CBI/ Sohan 9 (Former MLA) Tq 99T TTET & | FHI s a1 UATael 989 Jifad # Fraa @1 g |
Metro Lal etc. PN |
State/ . . 03, TATEM & .
ADJ No. 5, Prosecution Rajendra Guda N gl H NI —02 FORM & §9 Gof fhd T | ufooieror 2q
2 Jodhpur Metro 22.10.2024 164/2024 Lokendra Evidence (Former MLA) eI @ 3[R -l T |
Singh DR |
Cases Punishable with imprisonment for 5 years or more
| NIL | ONIL | NIL | NIL NIL NIL NIL NIL
other cases
State/ Adjournment [T 14.05.2026 T U=Tdell # Hifew qriel 81 W yeuefi—
4 |ADJNo. 1, 06.11.2023 |CT- Appeal Gaa'eendra Arqument Gajendra Singh given after STgeRT TosRiE Bl 3R A 3ffergar &A1 2mg goiad gy
Jodhpur Metro - 483/23 SinJ 4 9 (Sitting MP) receiving the  [aebTere =TT U7 fohaT 72T | 989 B¢ SRR ATE A USach a8
g record 02 orfier # foraa 2
fald 22042026 BT SIAM Il B AR W B DI
Friarel T8l g8 Ud fadie 24042026 B yFECl H arfygad
QAR g @ AR®WANT aRve 9 dod far war| fFie 28.04.
2026 BT AMPad AMAR 4T A 11.06.2025 | Wl W
State/ 06 JIURT Bl TRIYET MREHART dRUS P U= H ABTR G
5 |CJM, Jodhpur 19.12.2024 NCV No Moign Attendance Ravindra Singh SRR e 4 HAT AT g AMYad AFARRE H g ARmaN arRve SRy
Metro e 59033/2024 Singh etc accused (Sitting MLA) A foar T | faAT® 05.05.2026 BT TATE T 01 03 TH Bl SIRY

T ddd fear | AP 22052026 BT ANIHR  IHRNE

AT ¥ AJURAT 8 I ST Jadd il WRBR B T
IR gI® 9 ARGAR! aRve SR far 1| 3916 08.06.2026 BT
sifrga sPRRiE @ g4 AREAR gRve SN fhar wam | gargel

3Tg BTONT Hfow &1 ol W T
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30. KARAULI

Cases punishable with death or life imprisonment.

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

1 |CJ & JM, Nadoti | 03.06.2025 |  113/2025 gt:rtnee\s/ﬁ Ap%iiruasnec de of RamSZ%?QﬁQf Sfo 1, Vacant Court -
Chand etc (Ex. MLA)

other cases

NIL NIL NIL NIL NIL NIL NIL NIL

31. KHAIRTHAL-TIJARA

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

32. KOTA

Cases punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more

| NIL | NIL | NIL NIL NIL NIL NIL NIL

Other cases
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10 Adjournment
due to Accused
State Vs and counsel
i o sought an
1 IACJM No. 2 Kotal 14-11-2022 Cr. Reg. No.- Bg?r:/vinl Final Arqument RE;h:\\I’vV:F('FSC;pr%Zr opportunity to 10 |Progress Defence Evidence has been completed. Case now
' 11860/22 ng 9 J times Present  |at the stage of Final Arguments Next date 13.07.2026.
Rajawat MLA) -
Etc their Final
Arguments and
Presiding officer
post vacant.
State v/s Bhawani Singh 11 adjournment
2 ACJM NO. 3 19-07-2021 Cr. Reg. no.- Ba_drllgl @ Final Argument | Rajawat (Former |Due to more In this quarter _ste}tements of all acgused u/s 313 Cr.p.c.
KOTA 7125/2021 Birdhilal MLA han 3 completed and file is now on stage of final argument.
Etc ) than 35 acuused
State Vs 4 Adjournment One witness Vikas has been examined as P.W. 02 on
Chandraka . Chandrakanta due to time 16.04.2026. All witness police officials which have been
3 ACJM NO. 06, 06-10-2022 Cr. Reg. No. nta Prc_Jsecutlon Meghwal (Former sought for transferred to different cities. Witness no. 1, 4, 5, 6 were
KOTA 10861/22 Meghwal Evidence MLA) Prosecution summoned for prosecution evidence.
Etc. Evidence
5 times
adjournment
due to the
State V/s advocates of
JM Kanwas A7 Cr. Reg no.- Argumenton  |Heeralal nagar ; .
4 (Kota) 24-07-2023 340/2023 Heera Lal Charge (Sitting MLA) remain one|no progress til further
etc. accused taken
time for
argument on

charge
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33. KOTPUTLI-BEHROR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL | NIL NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs
1 ACJM NO.'1’ 13.10.2021 310/2021 Ramkumar Appearance of |Ramswaroop Kasana No Appearance of Accused
Kotputli etc Accused (Former)
34. MERTA
Case punishable with death of life imprisonment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
1] CJM Nagaur | 07.09.2020 877/20 INAR aM|  ZAoR AR 1. ANFA g7 <t 9| 1@ wden  AFFNY Wated ORI §RT YOI XY §99 S9RM Petition
HaRellel 9 | (ST arg (qd TH.Ye.) T &1 T for Speciial Leave to Appeal (Crl.) No. 8191,/21 # HF1 RISTeIT
L)} 2l Tt NN o] ST ATy, P SBCRMSBA N # WA AR
3 06.07.2026) | 2. T Y&RIS Petition for Spedial , SITgR & SBCRMSBA No. 8369 /21
(qd vHTern) Leave to Appeal E 1
(Crl.) No. 8191,/21 #
A RTORA I
IR, TR &
SBCRMSBA No.
8369 /21 H TR MM
21)
Other cases
| NIL | NIL | NIL | NIL NIL NIL NIL | NIL
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35. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
36. PHALODI
Cases punishable with death or life imprisonment
| NIL | NIL NIL | NIL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
other cases
| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
37. PRATAPGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL




No. of
adjournment if
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38. RAJSAMAND
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
39. SALUMBER
Cases punishable with death or life imprisonment
Opportunity was sought for defence of evidence on
18.04.2026.
Opportunity was granted in the interest of justice.
Four On 02.05.2026, opportunity was sought for final agruments, it
State Vs Final Argument Adjournment is |was given after being heard. On 16.05.2026, the prosecution
Cr. Reg. Case & Reply of I given due to |officer presented the case under section 311 CrPC, the reply
1/CJ & M, Sarada| 07.02.2020 34/2020 DeSvri]?tc?rs Application on Shanta Devi (Sitting) Opportunity was |of application for the file was fixed on 13.06.2026. On
"I U/ls 311 CrPC sought by 13.06.2026, the accused's lawyer was given a copy.
advocate. Opportunity was sought for reply, it was given after being
heard, the opportunity was given.
The next hearing for the reply application for the file was fixed
on 18.07.2026.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL NIL NIL NIL NIL | NIL NIL NIL
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40. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

41. SIKAR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
State Vs 2- Reason Stay
. Session Cases | Jhabar Prosecution | Jhabar Singh Kharra . X . .
1 |ACD Court, Sikar| 19.02.2021 2/2025 Singh Evidence (Present MLA) by HoCnol:Lkr-::[ High |Stay by Hon'ble High Court Dated 28.08.2025
Kharra etc.

Other Cases

NIL NIL NIL NIL NIL ‘ NIL NIL NIL

42. SIROHI

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL
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43. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
1. Sukhveer Singh
Jonapuria at Ex M.P.
State Vs Tonk Sawai 3- Adjournments
Sukhbeer Statement of gﬂa}g:r?k?:ira Lal have been given Case has been listed for Statement of Accused U/s 313 CrPC
1| ACJM Malpura | 18.04.2023 299/23 Singh ' y due to non
. Accused Choudhary at present (351 BNSS)
Jonapuria L appearance of
otc MLA Todaraisingh- accused
Malpura
3. Rajendra Guirjar,
MLA Deoli Uniara
44. UDAIPUR
Cases Punishable with death of life imprisonment
| NIL | NIL | NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
1 |ACJ&JIM (South)| 20.03.2023 3772/23 State/ Remaining |Ravindra Singh Bhati NIL Argument heard
No.2 Ravindra argument (Sitting M.L.A.)
singh Bhati
etc
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